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item in the Iiat of business, before S.30 
p.m. when the half-an-hour discussion lias 
.to start, shall we resume the debate on 
the railway budget? Shall we take up the 
Railway Budget again, if We have any 
time left? I take it that that is the opi-
Dian of the House. Then, we shall 
resume discussion on he Railway Budget 
after these items are over. 
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1"~ ..... 
BUSINESS ADVISORY OOMMmEE 

'THntTY.EIGHr REPORT 

THE MINISI'ER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): Sir, I beg to present the 
Thirty-eighth Report of the Business Ad-
visory Committee. 

16.36~ h ... 

STATEMl:!NT RE: REMOVAL OF RES-
TRICTIONS ON MOVEMENT OF 

COARSE GRAINS 

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED): After careful 
consideration of the coarse grains pro-
curement and 'availability position, Gov-
ernment decided towards the end of 
"anuary, 1974, to advise all the State 
Governments:-

(a) that all restrictions On tM move-
ment of coarse grains within their 
respective States should be re-
moved; and 

(b) the ban on inter-5tate movemeat 
of coarse grains should be mo-
difted ,to make it possible for 
sponsored aaents of the State 
Governments to purcllase aud 
move coarse grains from other 
States. 

A further review of the sitnadon lias 
been made and Government have now de-
cided tbat free movement of coaNe graina 
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throughout the country should be allOWed 
without any restrictions whatsoever, with 
immediate ellect. 

16,37 ...... 

STATUTORY RESOLUnON RE: EX· 
PORT DUTY ON HIDES AND SKINS 

THE MINISTER OF STATE IN THE 
MINISTRY OF }<'INANCB (SHRI K. R. 
GANESH): I beg to move the followina 
Resolution:-

"In pursuance of sub-section (2) of 
section 4A of the Indian Tari1f Act, 
1934 (32 of 1934), this Houae approves 
the notification of the Government of 
India in the Ministry of Finance (De-
partment of Revenue and Insurance) 
G.S.R. No. 6(£), dated the 1st Juu· 
ary, 1974, increasing the export duty on 
hides, skins and leather, tanned and un-
tanned all sorts, but not fncludina make 
skins and manufactures of leather, from 
10 per cent ad valorem to 20 per cent 
ad valOl'em, from the date of the said 
notification." 

Exports of r'Bw bides and skins are ban-
Ded. FinisbecI lealber is a1Io totally ex-
empt from export duty UDder a ICPIIfIIe 
aotific:lltion. The purpoee of thia notlfIca· 
tIaa, tberefore, is to increaIe !be. eJ:POTt 
duiy on eemi..finiahed hides and 1IkiDI. It 
has been Government's policy to c:bange 
the patle1'll of leatber export trIde by dis-
couraginl the exports of eemi-finilbed 
hides and akins and iDl:reuinl the eJqIOrts 
of. ftDiIhed leather aud leather JIOOCb. ThIs 
is desirable in the iDtetest of increuiDs 
the export earrunp and also tor puel'al-
ing empIoJment in Iea&bIr ladllltry in the 
country. III punuaDCe-of 1l1/li polfcy, a 
quota reslliclioG has been imposed by the 
Miniatry of Coaunen:e on the exports at 
seJIIl-flnillbed bides and .tlDa and in fur-
theraDce of the __ objective the aport 
duty 011 lCIIIi-finisbed hides and .kios 


